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..Prevailing discontentment among
Foodgrain merchants en accoung of
extension of the essential commodi-
ties (special provisions) Act 1981...
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SHRI GOPALSINH G. SOLANKI
(Gujarat): Mr. Vice-Chairman, Sir,
1 would like o associate mysel w1th
the hon, Member who spoke beffore
me, When this Act. was enacted in
1955, it. was required during those
deys. But now it has become the
source of corruption in revenue .de-
partments for those who are ready.
Therefore, it must be repeated. and
there must be libcrty so far as the
market is concerned,

Self-Immolation bid by a medico
against capitadon fee In Amdhra
Pradesh

(Andhry Pradesh): Sir, you are awareg
that al] the medical colleges, teach-
ing hospitals band the enginéering
colleges in Andhra Pradesh are clos.
ed for the last . one month  These
students areona war-path and about
30,000 students today went in a pro-
cession to the State Assembly at
Hyderabad. And a 4th-year medical
college student ar Hyderabad, by
name Mr. G. Srinivasa Rao, who
happened to be the General Secre-
tary of a Students’ Union, protesting
against the capitation fee, during the
processing attempteq self-immolation
at Hyderabad, One fine morning we
have got twelve medical colleges and
eight dentg] collegeg in the  State
which are contrary to the norms -of
the Government of India and the
Medical Council of India  Sir, it was
on the 25th October of 1988 that the
then Minister for Health, Mr. Moti-
lal Vohra advised al] the State Gov-
ernments not to allow any - medical
colleges in he private sector and net
to enhance th~ number of seats. He
mentioned in his letter that since the
Medical Council of India expressed
it satisfaction that in accordance
with the recommendations that it
had made, the Government had
brought forward a Bill which was



